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but in the case of second situation flrst the merits are to be decided then only

automatically the question of maintainability get resolved. The allegation and

counter allegations as raised in thls case are beyond the domain of summarily

rejection of the Petition a complex finding on facts can only be decided after

full trail, therefore it is unfair to hold without appreciating the totality of the

evidences facts that share- holding of the Petitioner is less than the prescribed

limit.

In the light of the above discussion the impugned preliminary objection is

hereby rejected. The Petition in question had already been admitted way back in

the year 2015 and since then on regular basis listed for hearing thereby giving

chance to all the parties to flnalise the pleadings by furnishing respective

evidences. As a result, there is no reason to hold that Petition at this stage not

Maintainable. Now to be listed for hearing on 29h June 20u. Inform the

parties.

Date : 19.06.20U.
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